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Seen the Petition,Heard Mr. Al .1“-"Iisr'a“,"

learned Caunsel for the applicant and Mr. Al K

(V%)
QO

se,learned Senior Standing Ceaunsel (Central) =7

appearing for the rRespmdents, on whom a C opy

o~

cf the petition has been served.after hearing
le—‘zz:n‘e:} Caunsel for ooth sides,we feel that this
Case can pe disposed Of at the stage of af;:imiSb;ion.
Applicant's case is that his father
Mitra pradnan was wom;ing as paultry Attendant
when he passed away on 12,10, 93.Death certificate
dated 13.11.,199 is at Annexure-l, The aecaased
Govt.employee left pehind his two sons, and the
widaw, The eldest son is the present applicant,on
his behalf the widow, applied for compassionate
aprointment in her letter dated 19.11.19%8,
Annexure~3 addressed tc the Director,Central

Paultry Breeding Fam,Bhubaneswar under whom
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tje deceésed empl Oyee was workin-g.n‘he_:)iﬁe’c“_c,or,
‘C'entral pPaultry Breeding Farrn,BhubaneSVJar,in
his letter dated 5,5,1999 (Ann&ure-s )Vinfo;mfad
the widow that her regrésentat.i on has been .
forwarded to the Deputy Secretary,Department

of AH and pairying, Governiient of India,Ministry
of agriculture,Krishi Bhawan, Nw Delhi with

rec omuenda tion, Applicant was aa;so di rected

that she should address future Correle,gnderﬁce

to the Dy.SeCretary.Ilt is supmitted by learned
caunsel for the applicant that 1in accordance
with the consolidated instruction regarding
compassionate appointment dated 9,10.9 issued

|oy the Department of Personnel and Training, the
case of applicant has not yet oceen considered

and the matter is stillpending.In view of this,

he wants a direction to be issued to the Depl.lty;
Sec retary for disposing of the representati an
within a specified time period,After hearing

l earned counsel for ooth sides, this Original
hpplication is disgoosed of with a direction to

the Deputy sSecretary, Govt, of India,Deept. Of AH
and pairying,Ministry of Agricul ture,Kplishi 3hawan,
New Delhi (Respomient No.l) todispose of the
representati xﬁn of the widow of KMitra Fradhan which
has veen fomwarded to him by the Director,Central
Poultry 3reeding rarm,3hubaneswar at it apiears

Fron the lette: dated 5.5.99 at Annewure-5, This

fepresentation,if still pending with the Deputy

eCretary,shoauld 2e disgosed of within a

e

pleriod of 9 days from the date of receipt of
al| copy of this order, strictly in accordance with
the cnsolidated instructions issued oy the Deptt,

of rersonnel and Training dated 9,10,98 and the




il S -66Y (aq , =
NOTES OF THE REGISTRY | _ORDERS OF THE TRIBUNAL

result’ thereof be intimated to . the applicant

hin™ fifteen days thereafter, wi th. the aoove t

directions the QA is disposed of.NO costs.
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